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the heavy customs duties. Secondly, on
account of the use of this fungicide the
price of seeds goes up to such an extent that
the farmers will not be able to pay for
them. The result is that there is a loss in
production to the extent of 5 to 10 per
cent. Considering the fact that suaitable
substitutes in place of this particular type
of fungicide are not available. I would
like to know what steps the Government
proposes to take to waive the customs duty
on this fungicide or bring down the cus-
toms duty on a par with the customs duty
for other fungicides so that there is no
disparity in prices of fungicides that are
being used and when this item is being

declared as an essential item by the
Ministry.
SHRI BIJU PATNAIK : If the posi-

tion is as the hon. Member has stated, I
would certainly look into it and bring down
the prices by reducing the customs duty.

SHRIMATI SUSHILA SHANKAR
ADIVAREKAR : Have you received any
representations in this regard?

SHRI BIJU PATNAIK : I am afraid, 1
‘am not aware of any representations on
this score.

FUNCTIONING OF CULTURAL ORGANISA-
TIONS IN THE COUNTRY

*67. SHRI MAHENDRA BAHADUR
SINGH

SHRIMATI LAKSHMI KUMARI
CHUNDAWAT :

SHRI SAWAISINGH SISODIA :7v
SHRI SHRIKANT VERMA :

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE be
pleased to state :

(a) whether Goverament’s attention has
been drawn to the obscrvations made Te-
cently by some well-known exponents of
classical dancing in the country at a Press
Conference held in New Delhi voicing
their dissatisfaction over the functioning
of the cultural organisations in the coumdry;

and

+The question was actually asked on the
flgor of the House by Shri Sawaisingh
Sisodia. : .
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(b) if so, what action Government pro-
pose to take in the matter?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUNDER):
(a) Yes, Sir.

(b) A statement is laid on the Table
of the Sabha.

>~ - STATEMENT

The question of improving the function-
ing of the three Akademies has been
engaging the attention of the Government
from time to time. Apart from the
Bhabha and Khosla Review Committees
which reported on the working of the
Akademies in 1964 and 1970 respectively,
the Department of Culture itself is cur-
rently engaged is making a detailed evalu-
ation of the working and programmes of
these institutions. . e -

R N

In so far as the particular complaint$
made by a group of dancers recently are
concerned, a senior officer of the Depart-
already  discussed
these with the concerned artistes. It trans-
pired that some of the complaints are de-
rived basically from ignorance or lack of
complete information. With regard to the
others, the artistes were assured that these
were already receiving the attention of the
Government. Various points made in @

|memorandum submitted by these artistes

are being examined in consultation with
the organizations concerned.

Further, the artistes have been invited.tq
offer concrete suggestions for improving

the working of these institutions.' Their
suggestions are awaited. :
SHRI SAWAISINGH SISODIA: @

Sir, I would like to know whether there
are any definite rules for giving grants to
cultural organisations and, if so, will the
hon. Minister lay those rules on the Table
of the House? May I know what is the
number of institutions receiving annual
grants? Looking at the dissatisfaction a,nd
discontentment in the selection of cuitaral
troupes for cultural exchange programmes
in other countries and the dissatisfaction at
the procedure for giving grants to cu!t.urgl
organisations, will the Minister  consider
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Teviewing the whole situation so as to dc
away with the growing dissatisfaction and
discontentment.

DR. PRATAP CHANDRA CHUNDER:
So far as the dissatisfaction about certain
cultural bodies is concerned, we are quite
aware that certain statements to the piess
were published. Thereafter, we had invit-
ed these nersons to see the Additional
Secretary and many of them had secn the
Additional Secretary when schemes for
Central assistance for voluntary cultural
organisations and financial assistance tO
professional dance-drama troupes were dis-
cussed with them and further suggestions
from them were invited in this matter.

As regards the review already therc are
two reviews on this matter. One is
Bhabha Review Committee Report in
1964 and the other is Justice Khosla Re-
view Committee Report in 1970. These
two reports are there. If the hon. Mem-
ber wants, through you, Sir, that the scheme
might be laid before the House, certainly
I shall be prepared to do so. FEREE

SHRI SAWAISINGH SISODJA : Defi-
nite rules in this connection should be
laid on the Table of the House for the in-
formation of the House as well as [or the
information of the organisation concerned.

DR. PRATAP CHANDRA CHUNDER:
The scheme for grant will be laid on the
Table of the House and also the names of
the institutions that are receiving financial
assistance,

o ot sftwta awf : Sreamaft T,
St fF st o @radte ¥ me ay
g v g2 Aw & T swrefaat 51 .y
TSl W Y gAI AW & FATHIA
qI Mgl $1 987 7GIT L L |
AT JeT WEIRT FT IATH TG FgA0
gt L
“Some of the complaints are derived

basically from ignorance or lack of
complete information.”

#Hifs afedt gomie s @
Are g i3 Wi ) S s Y -
9efa & wEaT W@ & MT ITH

[RAJTYA SABHA]
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FI5T(3AT FT THAT FEAT LT L1 T&Y
feofs & ¥ fawX & q9Q @S Wl
WEITT A EIC FIA FT FI7F 16 W
F1 qrewtas AfT w7 FATEA a1 @ ]
FifF fredr TR &1 aegpfar Mfq
TOIA TR FT @ & 5 57 wwfwa
F G faagw g fam s ? &
gar & fr g@ e Fy Aifg §8 gaQ
g1 | O giad | 0 He) Agad 78
qAMA FY FAT FIT F a8 wHFECHA F
TEATAC N FIXF & A ITH FH
fraau g aw F o ag ?

-

DR. PRATAP CHANDRA CHUNDER:
Sir, Both these ladies, Shrimati Sonal
Mansigh and Km. Yamini Krishamurthy
have seen me and I have explained 1o them
that the present Government has nc de-
sire to control their activities and there is
no National Policy Resolution on culture
and we do not propose to have that at the
present moment. But the fact rcmains
that we are  proceeding under certain
schemes which have already been framed
and we are trying to give effect to them.

Mo AHW =7 . IJgANMWlT oY, §F
wdY ALRT § UF ST I FTA Tigar
g1 W ARt AT A ¢ O S
ATER FRISHT & HeA oo F2 q6f
FFF FCEE, T T AFEET & F74
7 wfas e 78 53 g | ool feafa &
I ofafaa & & fag 7@ @
FIE TN ISHI AW § ? T I AT
yg & fF @ s gweEr § fag
e 9 7 T2y o & forg oF qfafw
fagag gg o = 9w afafg 7 =i
afsa 1 e fomr ar | Afww
afafa ¥ g7 =7 =fFaat #1 sedwT
T fagr | odY giea ® 4 a8 sAAr
gt § fF 39 ww § fafuaq afeq
F % afufs M IgF uigew TR
FAITT H TEEFI FII, T Fgt qF Ifaa
& fr 9a =afxaT w1 afafaa 7 fear arg
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AT g foger s AT 9] F 3597 gFL
qAAT AT | AF FHT I qfFAaFT & 7
T 5w AT 78 & f5 @ Tes
HFIFHT T 9@ AZTA’ gEaw foaq
F fau 16 g &IQ fox 9 HIX 97 3@
qETF F BT & a0 GHA A AT
ST T uF afafa 7 fa=0< fwar av 3o
ug fAum foan f5 99 geas &1 7 w1r
s a7 afafa 5@ frog 93 «ff ag=h
f& ag geas ®I9T i o qE ¥ )
qat feafa 7 & ag ST A@AT g
R ART WA FATFN AN G 7
_ 16 g TC 99 geaF F BTN F
fag fag g AT S geda aw fafesa
T qF 9T A& TEH, afew I T
qgd A0 &, QH g9 W A0 A QY
16 AT T F wqaE faar qar
I AT F fAC FGT ar ITFY A¥
R BITAT ? ACWH I AT 71 ) FiA-
FY GO fF ST qed qFEdr 9fq
T9 6 TG TIT SIFAL WA F A0 AT 3r
| &, W A FRINT @A § ag=ar
&1 wlTITE AT foFrfen W agr 9%
TG fAATI S AW AT ¥ 9BA§
'Y guE G FG AT E OF 5F TR F
F1E SFATAT AT T8 gAT &1 T &y
gIeTd | g9 AW FT AGH A @A &
AR § 39 TR H AT GUGAT et
&1 "I TIESFH HFTIHT & 917 T JT RIS
SIFACTA § AT A & ITHT F1 Feare
&, afexw gy a1 TEF aF Fgr S §
Fgg AF @ TE G TH GAT 7 5H
o wenaedt F gL FW F fAw 7y

FFLCEE ! L iog

RREIY-1 11 FORAY 1
DR. PRATAP CHANDRA CHUNDER:
Sir, the hon. Member has raised many
questions and 1 would respectfully submit
to you that these questions do not arise
out of the question which has been put.
If the hon. Member gives a separate ques-
tion, I will try to answer. I can answer
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one point, that is, the Sangeet Natak Aka-
demy is an antonomous institution regis-
tered under the Societies Registration Act.
Therefore, we do not control any of its
activities. Lo

MR. DEPUTY CHAIRMAN : Shri Raju,

wfet wedt gAYy Hgtad : S9-
AT AT, N BT HF AW
AR

AR

MR. DEPUTY CHAIRMAN
Raju.

SHRI V. B, RAJU: Sir, what are the
recommendations or what is the assess-
ment of the two Committees—the Bhabha,
Committee and the Khosla Committee?
What is the detailed evaluation by the
Department? What  action has the
Government taken to improve upon the
working of these Akademies about which
much has been said in the public press?
Can the hon. Minister throw some light
on this? And it is surprising to us that the
Government is now asking for sugges-
tions from the artistes. What have the
Committees done? What is its outcome?
What is the action taken by the Govern-
ment? What are the deficiencies there?

Shri

DR. PRATAP CHANDRA CHUNDER:
Sir, T have said that these institutions are
autonomous bodies. They guide their own
conduct subject to the general directions
that we might give. But when we are
asking for suggestions from artistes, we
actually want to know their grievances and
proceed democratically. I do not think
there is any harm in that and I do not
think the hon. Member will object to that.
As regards the details of the reports of
these Committees, if the hon. Member
wants, they can also be laid on the Table
of the House.

SHRI V. B. RAJU : On a point of
order. In the statement the Minister says
that these Committees have submitted their
reports and the Government is actually
evaluating. I would like to know what
action the Government proposes to take
and what the decision of the Government
is in this respect.
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DR. PRATAP CHANDRA CHUNDER:
The Government is actually studying the
report, There is investigation by one of
the top-ranking officers to improve upon
the Committee’s recommendations. In
addition to that, we are also asking for
suggestions from artistes and others.
After having received all this informa-
tion, the Government will take necessary
steps.

AT T AT ATAQ: ITAT-
qfq agveT, T wwEfagl |/ S B S
wi% ¥afF AT ¢ IW I AT FH €A
faar i €, 9g7 FA @1 fFar I g
wafs = feafa ag & fv FR £ T
I T GEEr F FOOT fFAA FY AL
IAT ST G &1 Ay F; "l g gEE
fag 1% W@ TFE FETA TG
qr ST GAAE AFECEAT § ITH TR EY
F i@, ©F AT AT GF Fea<
a3 #fus =37 @ & fau, wfuw g7
2 & T FE AISAT IR A7 5HF fAT
FIE I TELT FAq 7
SHRI SHRIKANT VERMA : On the

face of it they look to be autonomous
bodies but actually they are controlled by

the representatives of the Government.
This deception should not be there.

DR. PRATAP CHANDRA CHUNDER :
The objects of these institutions are wide
enough to include folk art and folk culture
and more emphasis will be laid on that
aspect also. ’

=t amTEe gAE Wy ;o sHT qw
QarEE W WET §, HAl ARRT A T@
a9 fF 6 FYIT &I T TRTITHY
T faai St §, ;AW F T F 4E FE
fear 5 97 AEAWIIST &1 a8 aEr
WY § | AT IHF g qfsAd &l
6 FIITRIATTAZIAT 1 STHT ITTNRY
A fFT Sar 7 g EIC A BN BN
& 1Tyl 7 W) 99 9 € g
SIFRETA FW g gAfaw A war
qEIRT & g FEAr g 5 ag wgn 5
ag wAAAAarEr §, Sfaw a8 &
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it guawmafa ;A wERT T I
W ¥ IAT § e frar g fF afy
=W fauw 9T waw ¥ 9w qun a1 SEE
ST fZar FigMi | 59 gay { 9 GHA
ITH U AR 7S E )

‘{'\5 TR

A A5 FAT wEraw . dA
98T g f& #1F si|, wiF mfas 647
WF Foal F G F GET T

FLENE?
TR L

SHRIMATI LEELA DAMODARA
MENON : The hon. Minister has stated
that the recommendations of the two Com-
mittees are being looked into by the
Government. They are also looking into
the grievances of the artistes. May I
know how long it will take for the Govern-

ment to arrive at a decision on this?

DR. PRATAP CHANDRA CHUNDER:
Sir, if the old Government did nothing in
the last seven years, we must get at least
seven months 10 look into these problems.

SHRI V. B. RAJU : On a point of
order. I think this should stop. For
every mistake that is committed now, the
answer is that the former Government had
committed the same mistake. This should
stop in this House. It is too much.

SHRI B. N. BANERJEE: I put the
same question which my friend, Mr.
Shrikant Verma, put to the Education
Minister, but which he did not answer.
The question is, does the present Govern-
ment want to follow the policy which
was pursued by the previous Govern-
ment in relation to the Akademis? That
is, Mr. Shrikant Verma suggested that the
previous Government had too much of
control over these bodies. Will the pre-
sent Government’s policy be to have too
much control over the Akademis, or to
give them functions as autonomous insti-
tutions?

DR. PRATAP CHANDRA CHUNDER:
I have already replied the question.

SHRI SHRIKANT VERMA : We have
not understood your reply.
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DR. PRATAP CHANDRA CHUNDER:
If the Deputy Chairman likes, I can re-
peat it. The present
not want to control the activities of the
artists,

=t SFTET Wt - g (e qe
S & g AT IGAT E ST 3 ST
FN AFEHT 0 ARFTAE GNT L,
I AT I s 17 AiqrEer Wred e
TFE USA §AT 919 T qHT &, IAT
TqIF AT & &G aF M FCA, 740
T AgIIA 7 wifeq w3 77 faee 2
foad gt o wfafafusi € 97 o<
frasgor w@T 97 7% )

DR. PRATAP CHANDRA CHUNDER :
That Act is not in the present list of the
Business of the Lok Sabha,

RECOMMENDATIONS OF THE COMMITTEE
ON THE WORKING oF D.D.A.

*68. SHRI BHOLA PRASAD : Will
the Minister of WORKS AND HOUSING

STATEMENT

The following amongest others, are some of the main recommendations.
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i AND SUPPLY AND REHABILITATION
'be pleased to answer to
¢ starred Question 325 given in the Rajya
Sabha on the 21st January, 1976 and
state

refer to the

Government does |

(a) whether Government have -examined
the recommendations of the Expert Com-
mittee appointed under the Chairmanship
of Shri R. Gopalaswamy to the
working of the Delhi Development Autho-
rity; and

assess

(b) if so, what are the main recom-
mendations of the Committee and what is
Government's decision thereon?

THE MINISTER OF WOQRKS AND
HOUSING AND SUPPLY AND REHA-
BILITATION (SHRI SIKANDAR
BAKHT) : (a) Yes, Sir.

(b) A statement is laid om the Table of
the Sabha.

SR s Ser [

ez NI

The decision of

Government thereon is indicated against each recommendation

St Recommendation of the Dcision of the Empower- Decision of the Govern-
No. Expert Committee ed Committee ment
1. Thereis need for the Autho- Accepted. Accepted.
rity preparing a five-year '
programme to bz determi-
nous with the Natignal Five (PR T TN  BNE Lo T

Year Plans.

2. Docision is required for a Agreed to in principle but
it was decided that the
initiative in this regard
should remiin with DDA
is under the DD Act it is
thsir responsibility and it ;.
is not necessary for Govt,
to appoint a High Level
Body. The DDA should .

¢ asked to take measures . -
implement
recommsndation of the

comlrehensive view being
takzn ofth: p.zient position
inregard to growth of D:lhi

. and a further perspective
drawn up covaring the
future up to 2001 A.D. For
this purpose a High Level
Body should bz appointed
even now to prepare detailed
proposals for the develop-
meant of Dathi.

to

LA S -4

Govt’s decision is thit Town
& Country Planning Or-
ganisation in assnciation
with DDA will undertake
this job.

this

. Committee.






